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ation the President of Costa Rica issued,
on 23.1.1968, an amendment to earlier
decree ordering that the Tejas should not
leave Costa Rica until a decision was rea-
ched on the extradition proceedings which
the Government of India was permitted to
file. The Government of India preferred a
formal request on 18.3.1968 to the Supreme
Court for the extradition of Dr. and Mrs.
Teja. On 29.3,1968, the Costa Rican Fore-
ign Office forwarded this request to their
Supreme Court for its advisory opinion.

It will thus beseen that there was no
available delay on the part of the Govern-
ment of India in instituting extradition
proceedings against the Tejas in Costa
Rica.

India’s Exports

599. SHRI JUGAL MONDAL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the export of Indian prod-
ucts to foreign countries has increased
during 1969 ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes Sir.

(b) A statement showing major comm-
odities, the exports of which have increased
in January-April, 1969 compared to January-
April, 1968, is laid on the Table of the
House. [Placed in Library See. No LT—1315/
69]

Re-Export of Indian Goods

600. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether there have been persistent
reports to the effect that quite often goods
are shipped by some Indian exporters to
certain 'andlocked countries via ports like
Amsterdam, Hamburg or Geneva and that
they are re-exported to other countries from
these ports ; and

#¢b) if so, how it becomes possible for
the exporters to route their goods through
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those ports without any check from the
Indian authorities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b) . Land-locked
countries have necessarily to use third
country ports both for their imports and
exports. There have been sporadic reports
of possible re-exports to third countries
from such ports. Whenever such - cases
come to the notice of the Government,
they are looked into and the matter taken
up with the concerned Governments where
necessary.

CORRECTION OF ANSWER TO
US Q. NO. 2080 RE. SONA SHOPS

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : In the statement furnished in
answer to part (a) of the Unstarred Ques-
tion No. 2680 on the 12th March, 1969, the
value of sales of the ‘Sona’ Shop in New
York during the year 1967-6 may be read
as Rs. 24.82 lakhs instead of Rs. 23.82 lakhs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

12.00 hrs.

Reported statement by Shri E.M.S. Nambood-
iripad, Chief Minister of Kerala and Shri
A. K. Gopalan, M. P,

SHRI N, SHIVAPPA (Hassan): I call the
attention of the Minister of Home Affairs to
the following matter of urgent public impor-
tance and request that he may make a
statement thereon:

The reported statement made by
Shri E.M.S. Namboodiripad, Chief
Minister of Kerala and Shri A. K.
Gopalan, M. P. that the Commu-
nist Party (Marxist) would seek to
destroy the Constitution from within
and that their Governments in
Kerala and West Bengal were to
foment discontent among the ma-
sses.

SOME HON. MEMBERS
Shame.

SHRI P. RAMAMURTI (Madurai) : Sir,
on a point of order.

Shame,
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MR. DEPUTY-SPEAKER : What is the
point of order ?

SHRI RANGA (Srikakulam) : Do you
allow a point of order on a Calling
Attention Notice ? (inlermptians)

SHRI P. RAMAMURTI : Please hear me
first. I have Some objection ._(interruption)

ot §'E A YA ; TT 79T q3fae
3T faar g9 fer @F a7 71 A
qIT A & )

MR. DEPUTY-SPEAKER : He had writ-
ten to me that he wants to raise the point,

SHRI P. RAMAMURTI : I do not know
why these people arc shouting like this.
Please hear me.

SHRI S. K. TAPURIAH (Pali) ; Sir,
this Calling Attention has been admitted by
you. So, it is challenging your right.

MR. DEPUTY-SPEAKER : That is only
in regard to a question. So far as this Calling
Attention is concerned, threc hon. Members
have written to me already that they want to
raise points of orders and I thought that the
point which they want to raise is a valid
one. So, I have permitted them .. (interrup-
tions)

SHR1 P RAMAMURTI : Why don’t they
hear me first.

SHRI CHENGALRAYA NAIDU (Chit-
tor) : A point of order can arise only after
the Minister has read out the statement.
How can there be a point of order now ?
It is a simple statement.

MR. DEPUTY-SPEAKER : Three hon,
Members have written to me about this
particular Calling Attention Notice.

SHRI CHENGALRAYA NAIDU : They
can ‘write to you but you should not allow
them to raise it here.

MR. DEPUTY-SPEAKER : It isa very
valid point. Futher. it is for the Chair to de-
cide it. Shri Ramamarti, Shri Madhu Limaye
ard Shri S. M. Banerjee have written to me.
I am listening to Shri Ramamurti now.

SHRI RANGA : Of course, the Chair has
the discretion to do it. But it will create a
precedent. It has never happened before,

MR, DEPUTY-SPEAKER : It has been
permitted in the past on Calling Attention
Notices.

SHRI RANGA : The ruling which you
are giving and the procedure which you are
following  will creatc a bad precedent
(interruptions)

SHRI H. N. MUKERIEE (Calcutta North
East) : There is no quesiion of creating any
precedent. I have myself raised a point of
order before the answer was given on a pre-
vious occasion ,,(interruptions)

SHRI P, RAMAMURTI : I want to make
it quite clear that I have no objection to this
question being discussed in this House. But
when a member of this House is involved, it
is but fair that what he has said must be be-
fore the House. We cannot go by the gar-
bled version that has appeared in the news-
papers .. (interruptions). Here is Shri A, K,
Gopalan who is a Member of this House. It
the conduct of a Member is bad, it is nece-
ssary and proper that the entire House should
discuss his conduct. I have no objection with
regard to that. I do not want to take shel-
Iter under any parliamentary privileges or
anything of that nature. If the conluct of a
member is bad, it must be discussed and if
it demands reprimanding then the House can
reprimand him. All that I say is that Shri
A.K, Gopalan bsing a Member of this House,
he must be first asked to producz the full
text of his statement. Let that statement be
circulated to every hon. Member of this
House.

If after that any Member in this House
wants to take objection that he has transgress-
ed the Constitutional provisions. in this coun-
try, let them agitate; I have no objection.
Therefore, justice demands, fairplay demands
and the dignity of the House demands, parti-
cularly when a Member’s conduct is being
questioned, that he should be asked to place
on the Table of the House the full text of
that statement and on that basis let a discus-
ssion take place.

MR. DEPUTY-SPEAKER : Has Shri
Banerjee any hing to add to it ?
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SHRI S. M. BANERIJLE (Kanpur) : |
draw your attention to rulc 197.

MR. DEPUTY-SPEAKER : The plea has
been made that when we debate the state-
ment made by an hon. Member of this
House on the basis of some reports that
have appeared in the press, when he is
present herc and is prepared to sumbit,.,...
(Interruption)

SHRI P. RAMAMURTI : I do not know
whether he is prepared.

MR. DFEPUTY-SPIAKFR :
him,

I will ask

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur) : Then why did you admit this call-
ing-attention notice ?

Iqreas Agiad, wwr o fadaT gfadr
FAIGR A7 E10 Y JI9FY 0F qx fAEr
a1, ®4 377 ¥ #eq9q fF a3 937 ¥ ox
qITY T ATHAT B, T & 9379 § ISMEAT
|ATRAT E | AT W9 IuF g 9o 2]
A = Maraq F W gEAr o A7 FFAT
T HRF Y AW qFT AT FFA T |
afeT wad A0 Afem N ww g
frar, orq w19 AN Afag @AF1T F7
# gafag o 1 o qfefeafy 3uen
g¢ 2 9us fau e fasdae &

MR. DEPUTY-SPEAKFER : Professor
Madhok knows it because he met me on the
same question that after I reccived Shri Vaj-
payee's letter I told Professor Madhok that
1 was admitting it but 1 would give notice to
Shri Gopalan about this. After questions
are put he should be given an opportunity;
or, before questions are answered he is
allowed to place before the House, as a-
Member of the House, what exactly he has
said. T have intimated to Shri Gopalan
about Shri Vajpayee’s letter.  Professor
Madhok agreed with me about that.

SHRI BAL RAJ MADHOK
De]hi) : I will explain the position.

MR. DEPUTY-SPEAKER : Now the
question is whether it would be proper when
an hon. Member of.this House is involved
and does not want to take shelter but says
that the full text of his statement be placed
before the House .....(Interruption)

(South-
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SHRI S. K. TAPURIAH : Why did
he not do it before today ? Why did he not
correct it ? Hc could have written to the
Home Minister.

MR. DEPUTY-SPEAKER : I do not
think we should look at it from any other
angle than from what procedure we should
follow. Shri Ramamurti has made an appeal.
If the hon, Member is prepared to give the
full text of his speech...... (Interruption)

SHRI P. RAMAMURTI : Tt is a written
out statement.

SHRI N. DANDEKER (Jamnagar) : Sir,
on what basis are calling-attention notices
admitted ? They are admitted on the basis
of what appears in the newspapers. It has
never been said earlier that a full copy of
the statement or the press report should be
called for.

MR. DEPUTY-SPEAKER : But the hon.

Member is present here......(Interruption).
Shri Kunte.

ot vy faad : (A7) IR fAm
7T fran g, o) fedt #1 Q= T #fy.
FIT ALY &1 Ao I 1A W@ A ITF
arz § Q1F | gE FAT AQFT R 7

ot g A" qe : o frafrag
fF nF Qg7 ME JAET Iz@r | NN
7z gt Fifgy, wsa A F A A9 gar
Fzf 2@ &1 J9@ fgar wan, @w QW
fafrer M AL gagr & a1 37 1 &
a1 ff MY qTET A FAAT T
Arga 3 & qeq 791 ) MarAq Awa
in fafree A faey fe s @iz I
3} 97 Tod £ a8l 93T FT I8 TN AN
F1g@ AT FT UF AIA A IoEAT
a1 fai aAdT dfT 3N ¥ A e
g7 HIT 39 92 9317 f2ar a1 | AT am
fafrezT arza «1 TE qarg Har ar A
9% 98 997 & | AN TAX TH T &1
ar g fafamze sz aFq # 1 aat 9%
TG FEAI JT AT EAF TG 211, HIT
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a1 a1 § aq =g vfye 1 fAar ar
og % g gII | ST 7 Afar

SHRI PILOO MODY (Godhra) : May
I suggest a simple procedure ? The Calling
Attention Notice has been admitted. I take
it that the Minister is awarc of what the
correct facts are and, therefore, he is making
a statement accordingly. If thercafter there
is any inaccuracy between what the Minister
“has  said and what Mr. Gopalan has
said, Mr. Gopalan can be given an oppor-
tunity to make a personal explanation
(Interruptions)

SHRT N. SREEKANTAN NAIR
(Quilon) : These people made an hon,
Minister to go on a second honeymoon and
then they apologised later. (Interruptions)

SHRI PILOO MODY : He was respon-
sible to send the Minister on a second
honeymoon. T do not accept such a wild
allegation. (Inrerruptions)

MR. DEPUTY-SPEAKER : Mr. Piloo
quy; I have not called you; without
being called, you get up and speak.

SHRI PILOO MODY : I suggest a very
simple procedure. Why don’t you listen to
me ?

MR. DEPUTY-SPEAKER :
called Mr, Kunte.

I have
(Interruptions)

SHRI PILOO MODY : I have a right
to speak on the point of order raised by
Mr. Ramamurti.

MR. DEPUTY-SPEAKER : When 1
permit you, you get up, not now.

SHRI PILOO MODY : Allright; I
will wait for it.

MR. DEPUTY-SPEAKER : Whether

further discussion is necessary or not will be
determined by the Chair. Just now, Mr.
Kanwar Lal Gupta suggested that it was for
the Home Minister to ascertain the facts.
If he has made an attempt to get an original
speech......(Interruptions)

SHRI S. M. BANERJEF : [ rise on a
point of order. :
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MR. DEPUTY-SPEAKER : Otherwise,
he can ask for time and hc can get the full
text. (Interruptions)

SHRI S.M. BANERIJEE : This statement
cannot be made. Kindly hear me.

MR. DEPUTY-SPEAKER : Unless I
dispose of the point of order raised by Mr.
Ramamurti, I am not going to call you.

SHRI S. M. BAN[RIJFF : This is very
unfair. (Interruptions)

SHRI KARTIK ORAON (Lohardaga) :
On a point of order, Sir. (Interruptions)

MR. DEPUTY-SPEAKER : Not at this
stage, Please resume your seat. I wanted to
get some assistance and, therefore, called
Mr. Kunte. This is on a point of procedure.
(Interruptions)

SHRI A. K. GOPALAN (Kasergod) :
There was a discussion in the Rajya Sabha.

MR. DEPUTY-SPEAKER : It will be
discussed here.

SHRI A. K. GOPALAN : [ have got
the reports of speeches. I have got cyclo-
styled copies——the published copy and the
other copies of the statement... (Interruptions)

MR. DEPUTY-SPEAKER : That is why
I admitted the point of order.

1 called Mr. Kunte to have his assistance
on a specific point of procedure, I permitted
Mr. Ramamurti to raise it because the name
of an hon. Mcember of this House is invol-
ved. We do not have the definite, ascert-
ained speech before us. There are only two
ways. 1 must give him a hearing
«oo (Interruptions}

ot Tfa wa () 0 av o g Ay
F1 AT AT W@ E ¢

[

=t ag fand ;. 9z Ww WE &
fax gw 7 fam= 7 fzar i gafy fa=q
FIEIT TG} 9¥ |

MR. DEPUTY-SPEAKER : Mr. Limaye
cannot dictate to me. 1 will not listen
in the midst. I am trying to dispose of
a very valid point raised by Mr. Ramamurti.
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Till I dispose that of, I will not
listen. :

5t wy faad: a0 F{ F @
qfad | g wft A q T H gAA ?

MR. DEPUTY-SPEAKER : Fresh; not
on this.

MR. DEPUTY-SPEAKER : The limited
question that has arisen is this. When I
admitted the call-attention, I gave intimation
to Mr. Gopalan immediately. The question
is whether he should be permitted to give
the authentic copy of his speech to the
House and the Home Minister before we
take up this issue. That is the only limited
question.

SHRI DATTATRAYA KUNTE
(Kolaba): The point raised by Mr. Ramamurti
is positively valid for different reasons. The
unfortunate practice in this House has been
that call-attention notice and other notices
are admitted on the basis of newspaper
reports without going into the correctness
or otherwise of the statements. A motion
like this having been admitted, the House
has now landed itself into difficulties. This
has not happened only in the case of Mr.
Gopalan. It happeued in the case of other
members also. T was also personally con-
cerned with one. Before admitting call-
attention notices, the office ought to be very
careful. If newspaper reports are to be the
basis on which call-attention notices are
admittéd, then the situation in which we
have landed ourselves today will arise. The
moment you got the intimation from Mr.
Ramamurti, I would submit, you should
have called the hon. Member and told him
that this is the position that has arisen and,
therefore, though the call-attention has been
admitted, it would not be put in the agenda.
The office should be more careful, so that
the House does not land itself into such a
trouble.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
If you would kindly see the calling-
attention-notice as admitted by you, most
of the confusion that is being created will
be cleared. The calling-attention-notice
that you have been pleased to admit reads
as follows :
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*“...to call the attention of the Minister
of Home Affairs to the reported state-

ment...”

So, it is not an authentic statement
but the reported statement, that is, as repo-
rted in the newspapers. The attention of
Govzrnment is being called to the reported
statement. So far as Government are concern-
ed, Government have not seen any denial of
that statement so far.

SHRI A, K. GOPALAN : I have denied
it. The hon. Minister may not have seen
it. But I have denied it at a press conference.
I have got the paper-cuttings here with me.
On the 11th there was a press conference
where I had denied it.

SHRI VIDYA CHARAN SHUKLA :
Since you have admitted the notice, we
have come forward with whatever informa-
tion we have. This is the situation as
I understand it. Therefore, you have to
take a decision on the point of order raised
by Shri P. Ramamurti on this basis, whether
it is a reported statement or not and whe-
ther it has been denied by the Member or
noi. After considering these matters only
you can give a ruling on this matter.

MR. DEPUTY-SPEAKER : When Shri
P. Ramamurti approached mie, 1 ascertained
this. He has published a contradiction.
Whether certain papers have published it
or not, I have seen the contradiction, and
he has published the contradiction.

SHRI VASUDEVAN NAIR (Peermade):
The hon. Minister was sleeping.

Mr. DEPUTY-SPEAKER : He has
published a contradiction which 1 have
seen,

SHRI E. K. NAYANAR (Palghat) :
Why did you admit the calling-attention
notice ?

MR. DEPUTY-SPEAKER :JAs I have said,
the reported statement is the basis of the
calling-attention-notice. The hon. Minister
has rightly pointed that out. When it was
pointed out to the Member concerned, he
being a Member of the House, he said that
it was a published thing. In such a
situation......

SHRI VIDYA CHARAN SHUKILA : It
is a matter for you to dccide. I have nothing
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to say on that. Since you have
admitted the calling-attention-notice, as to
whether you want a statement by Govern-
ment on the reported statement or not, it is
for you to decide, and I have nothing to say
on that.

SHRI P. RAMAMURTIL : I want to know
how this Government is functioning. Here
isa Home Minister, and here is the Home
Ministry which does not know that a full
text of the speech has been published in
Deshabhimani on the very next day. The
Home Minister knows that our statements are
not published in full always. They know that
we have got an official organ and that
paper carried the full text of the statement
the very next day. How does this Government
and the Home Mipistry function when they
cannot go into the ful! text of the state-
ment ?

SHRI S. K. TAPURIAH : A number
of calling-attention-notices have been admit-
ted and also answered here on a number
of occasions on the basis of reported state-
ments, They are tabled and admitted on the
basis of reported statements always. So,
what is the new situation that you are
allowing to be created now ?

SHRI RANDHIR SINGH (Rohtak) : It
is a question which has far-reaching conse-
quences. It involves the fundamental rights
of an hon. Member. He has a right to
dsfend himself. How can you presume that
the accusations are correct ? Here is a
question which is pregnant with fundamen-
tal consequences which relates to the
fundamental rights of a Member. If you
concede that a Member has some fundamen-
tal rights as a Member of this Parliament,
then if some allegations appear against him
in the press, he has a right to controvert
those allegations. How can you condemn a
man without hearing him ? He has a right
to be heard. Here is the Member and he
has got to be heard. You cannot presume
on the basis of newspaper reports that the
allegations are correct. It is an unfortunate
thing that you have admitted the calling-
attention-notice. You have to avoid this
kind of situation. What I feel is this. In

a case like this, now that you have admitted '

the calling-attention-notice, the Member
concerned, namely Shri A.K. Gopalao should

have the right of personal explanation, You
may hear him before or after. It is upto
you to decide the stage at which you are
going to give to him that right of personal
explanation.

The matter has come up before you. Wec
presume that the matter may be true or
may be wrong. Government may accept
the version of the hon. Member Shri A. K.
Gopalan himself. You may now allow the
hon. Member to put the question to
Government and immediately after that,
you may allow Shri A. K. Gopalan to
give his personal explanation. Shri A. K.
Gopalan must be heard. I feel that the case
cannot be allowed to go by default. That
is my point of order.

MR. DEPUTY-SPEAKER : There are two
ways. Ore is that the Home Minister may
get the authentic copy, and then we can
have a debate or discussion on it. Or
Shri A. K. Gopalan can give his personal
explanation. The honour of a Member is
involved, and he is present here. In such
a situation to put a question and expect an
answer without first giving an opportunity
to the Member to say what he wants is not
fair. May I suggest to the House that let
the Home Minister get the authentic copy
of the statement, and we shall hold this over
and we take it up tomorrow ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : It is entirely for the
Chair to decide. You in your wisdom were
wise to admit the calling-attention-notice on
the basis of press reports. We on our side
have always been pressing that it will be a
good practice if calling-attention-notices . are
not admitted on the basis of press reports.
That has consistently been the attitude
of Government. Unless the facts are ascert-
ained, the calling-attention-notices should be
avoided, and if that is done, that will be a
good thing. But because you have admitted
the calling-attention-notice on the basis of
press reports, we are prepared to answer it,
in accordance with the notice that you have
been pleased to admit. It is for you, Sir,
to decide either way. So far as we are
concerned, we accept your decision.

MR. DEPUTY-SPEAKER : The limited
question is whether Shri A. K. Gopalaa
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[Mr. Deputy-Speaker]
should be given the opportunity first or
later.
AN HON. MEMBER : Hc¢ may explain
first.

MR. DEPUTY-SPEAKER : 1 am giving
my ruling on it. This question has arisen
because of the calling-attention-notice on the
rcported statement. The hon. Member is
here. So, I would suggest that his statement
may be circulated and then this notice may
be taken up, Or, he may lay it on the Table
of the House, and I shall permit him to do
so, He may lay it on the Table of the House,
and we shall hold this over for tomorrow.

SHRI BAL RAJ MADHOK : Since you
have referred to me, I may say that when we
had talks, Shri A, K. Gopalan was there. Shri
A, K. Gopalan said that he wanted to make a
statement or he wanted to make a speech, He
has a right to do it. But now that you havc
admitted this calling-attention-notice, what
I would suggest is this. Similar cases have
arisen in the past also. Your predecessor
also had admitted similar notices in the
past when similar points of order were
raised, And he had said that oncc he
had admitted the notice, thc Housc would
have to take it up, and after that, the
Member concerned would have the right ; we
admit that right, and he has a right to give
his personal explanation. But when a thing
has come upon the agenda, to hold it over
would not be fair to tire House or to those
who have tabled it,

MR. DEPUTY-SPEAKER : Shri Bal
Raj Madhok will admit that ¢ven now we
are following only the past practice, Leave
aside the partisan statement here.  When a
Member is involved and he is prepared to
clear cverything and he has an opportunity
to put questions, should he not be given an
opportunity to place the facts before the
House ? Should we have to go on the basis
of imagined reports or half-truth reports ?

Now, let Shri A. K. Gopalan place it
on the Table of thc House, the original
speech which he had made.

SHRI A. K. GOPALAN :
on the Table of the House.
Library. See No, LT-1329/69.]

MR. DIPUTY-SPEAKFR
am going to the next item,

I place it
(Placed in

Now, [
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SHRI CHENGALRAYA NAIDU : I
am not questioning your ruling. But 1
want to know from you for future guidancc
onc thing. So far we have been giving
notices calling attention on certain matters
based on press reports. Hereafter if you
want certified copies of such statements
from the persons concerned before wc table
call attention notices, is it possiblc to do it ?

MR. DEPUTY-SPEAKER :
ber is here,

SHRI M. N. REDDY {Nizamabad): What
about the call attention notice in so far as it
relates to Shri E. M. S. Namboodiripad ?

The Mem-

MR, DEPUTY-SPEAKER :
be taken up tomorrow.

This will

SHRI N. SHIVAPPA :

MR. DLEPUTY-SPEAKER : On the
calling-attention-notice, no morc questions
now, 1 am going over to the next item,

No, just pow.

1 have to inform the House that we
have received a communication from Dr,
N. Sanjiva Reddy which I would like to rcad
out,..

oft w2 fagidt amdat (Faawgy)
IaTeqd WEEA, g 0 fAagd FwAr g
FA HETAF AXH | o) MarsT FT
FgAT Ag ¢ fr 3:gM Aqaran § suar
aaqey fzar ar\ gk war g fwag
T3S qUAAAEn § W@ Y & oar saen
# | T AE A L AQATGH H @ <@
g U A IAFT WA TUE T wAqrAH
¥ HISA { HgAR F@r T

SHRI A, K. GOPALAN :
translation of the statement,

No, English

ot SR Wt (Aar) o
MUIAT F7 EIH A qAGAMT F7 49T
RifaaE &, I Hwur &)

MR. DEPUTY-SPEAKER : The English
translation should be verified and then
circulated.

SHRI N. SHIVAPPA : Kindly give me

an opportunity 10 make a submissjon just
now.
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and Shri A. K. Gopalan

MR. DEPUTY-SPEAKER : Tomorrow.

SHRI N. SHIVAPPA : In so far as
your ruling relates to Shri A. K. Gopalan,
who is a respectable member of the House,
irrespective of the party to which he belongs,
1 accept it. But so far as Shri Namboodiri-
pad 1s concerned, as his statement touches
on a sacred constitutional aspect, and as hc
owes allegiance to another country, discus-
sion on it can proceed right now. 1 would
like to ask questions on that. So far as
Shri A. K. Gopalan is concerned, itis a
separate matter for the time being.

MR. DEPUTY-SPEAKER : 1 have

given my ruling on the point.
SHRI RANGA : Does the paper which

is laid on the Table contain the speeches of
Shri Gopalan and Shri Namboodiripad ?

SHRI P. RAMAMURTI :
statement.

It is a joint

SHRI RANGA : So far as Shri
Namboodiripad's statement is concerned,
we cannot be expected to accept it because
he isnot a member and it is not certified
by himself.

MR. DEPUTY-SPEAKER : Only Shri
Gopalan’s statement.
SHRI A. K. GOPALAN : It is not a

speech. Jtis a copy of a joint statement
by mec and Shri Namboodiripad at a press
conference of the 7th July. This is a
cyclostyled copy of that statement.

MR. DEPUTY-SPEAKER : It has
already been published in Malayalam.
SHRI N. SHIVAPPA : There is no

respect for the rules of procedure of the
House.

MR. DEPUTY-SPEAKER : It will not
be fair to doubt the veracity of an hon.
Member's statement.

SHRI SHEO NARAIN (Basti) : You
are creating new precedents, The cali-
attention motion is against Shri Namboodiri-
pad-cum-Gopalan, not only against one.
It was your decision to admit it. Now you
are yourself going against it.

MR. DEPUTY-SPEAKER : [
already given my ruling.

have
It can be taken
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up only tomorfow......(Interruptions) ‘On
that issue the matter is closed.

SHRIMATI SUSHILA  ROHATGI
(Bilhaur) : It is not a question of Mr.

Gopalan or any other Member of the
House. . (Interruptions)

MR. DEPUTY-SPEAKER : You seem
to have some grave doubts. If I permit

you, Ishall haveto permit several others.
If the House wishes we can have a short
duration discussion. I do not mind it.

SOME HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : Because
some Members are not satisfied, 1 shall
allow a discussion if somebody demands

1t.

o wew fagrdl s @9 ¥
Fat gl Y g7 w9 F 9= 9 & AR
19 Haaw wefaz FT faar, ga a9 F19
AT AT AT § AT A9 FgT § fF oW
=at 3X & fodr que &

LETTER OF THANKS FROM DR.
N. SANJIVA REDDY, EX-SPEAKER,
LOK SABHA

MR. DEPUTY-SPEAKER : 1 have a

cominunication from Dr. N. Sanjiva Reddy
addressed to the Lok Sabha Secretary :

“Thank you for sending me a copy
of the motion adopted unanimously
by the Lok Sabha appreciating the
work done by me as Speaker. I am
really grateful to the Leader of the
House and the hon. Members be-
longing to all sections of the House,
But for the hearty co-operation given
by all of them it would not have
been possible for me to discharge
my duties as Speaker. 1 convey my
grateful thanks to all the Members
for their co-operation they have
given me during my term of office as
Speaker and for adopting the motion
unanimously.”
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